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Intellectual Property fuels the engine of prosperity, fosters invention and innovation, and
is an intangible asset that plays a vital role in the socio-economic ecosystem. Its creation
Chapter | OVERWIENY ...ttt et ) and proleclion is essential for lhe suslainable growlh of the nalion. Inlelleclual Properly
Rights (IPRs) provide protection to the creators and inventors for theirintellectual assets in
confarmity with the public policy objectives of a country. IPRs are essential forthe promaotion

Chapter | TRENDS INTPR = ATA GLANCE oo 2 of creation of new technologies, their protection, transfers, enforcement and dissemination.
The "commodification of knowledge" has transformed the different IPR regimes across the
Chapter Il PUBLIC SERVICE DELIVERY - EFFICIENCY & 12 world. Knowledge has become a "strategic asset” and its appropriate use can generate
TRANSPARENCY tremendous wealth. Properly designed IPRs, calibrated to the social priorities, therefore,

act as a driving force of the industrial development of a natian. E
Chapter IV PATENTS ittt st esae e e e 16 Over the past decade, India has shown remarkable ability in various fields of technology

such as pharmaceuticals, information technology, biotechnology, nanotechnology, etc.
Chapler V D B S N S e 38 India is gradually metamorphosing into an "innovation factory™ by exploiting its "human
capital”. With this rapid growth in technology competency, India is predicled toemerge as a
leaderin the world economy.
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Chapter VI TRADEMARKS. ... 44

Commensurate to this development, IPR Offices in India have been modernized by
Chapter VIl GEOGRAPHICAL INDICATIONS. ...cvvviveveieve e rensa s 57 integration of modern infrastructure, mobilization of human resources, user friendly and
simplified filing procedures, and use of state-ofthe art technclogies. The process of
modernization is continuously being reviewsd and renewead to achieve the maximum quality
of service delivery by thesea Offices.

Chapter-I

Chapter VIIE PIS & NIPM.....oiiieeerce e eenene 07

Chapler 1X TRAINING PROGRAMS & OLTREACH ACTIVITIES 7 Tha Office ofthe Controller General of Patents, Designs, Trade Marks and Geographical
Indications is a subordinate office of the Department of Industrial Policy & Fromotion (DIPF)

under the Ministry of Commerce & Industry, Government of India. Patents, Designs, Trade
Chaptcr X HUMAN RESOURCES. .. vr e eva crnen e 82 Marks & Geographical Indications laws are being administered by the Office of the
Controller General. It administers the |P laws under its control in an effective manner to
creale an environmenl of just and balanced |IP eco-syslem in the country. Moreover, the
Patent Information System (PIS) and the Rajiv Gandhi National Institute of Intellectual
Property Management (NIIPM) at Nagpur are also under the administrative control of the
Controller General of Patents, Designs, Trade Marks and Geographical Indications.
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Organizational chart of Intellectual Property Office is given below:

Ministry of Commerce & Industry
Department of Industrial Policy & Promotion
L

Office of the Controller General of Patents
Designs and Trademarks

The Patent Office The Trademark Registry The Geographical

(including Design) At Kolkata, Delhi, Indication Registry
at Kolkata, Delhi, | Mumbai, Chennai & at Chennai
Mumbai & Chennai | Ahmedabad

Rajiv Gandhi National Institute
of Intellectual Property
Management at Nagpur

Patent Information
System at Nagpur

The details of the activities performed by various offices under the Office of the
Controller General of Patents Designs & Trade Marks (CGPDTM) during the year under
repart are provided in the subsequent chapters of this report. The revenue and expenditure
details of all the Offices under the Ofo CGPDTM and other relevant statistics are also
included. The updated laws, highlights of various functions and other useful information are
availablc on the official web site (http:/fwww.ipindia.nic.in).

{Chaitanya Prasad, I1AS)
Controller General of Patents, Designs and Trade marks
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CHAPTER- Il
Trends in IPR - At a Glance

The Offices under the Controller General of Patents, Designs and Trademarks
(CGPDTM) have registared an upward trend in filing of intellectual property applications.
Consequently, the Office has witnessed an increase in generation of revenue. The details of
these activities are illustrated below.

A. Patents: During 2012-13, 43,674 patent applications were filed. The Office witnessed
anincrease of 1.10% in filing as compared 1o the previcus year, The trends of last five years
in respect of Patent Applications filed and patents granted are given below:

Trend in Patent Applications

Year 2008-09 2009-10 2010-11 | 201112 2012-13
Filed 36812 34287 39400 43197 43674
Examined 102896 6069 1208 11031 12268
Granted 16061 5168 7509 4381 4126
Disposal of 17136 11339 12831 8488 ooz2r
request for

examination

During 201.2-13, the filing trend of applications shows a marginal improvement over
the previous year. During this period, the Patent Office disposed off 9027 applications, out of
which 4126 applications proceeded for grant of patents, 4544 were abandoned and 357
applications were refused after examination. The total number of patent applications
examined shows an improvement of 11.271 per cent grawth. The number of patents granted
during the period of review shows minor decrease compared to the last year butthe disposal
of patent applications for which requests for examination have been received showed an
increase of 6.4 per cent. In 2010-11,the working strength of examiners was 79, while at the
end of 2011-12 it reached to 207 due to the recruitment of a large number of examiners. At
the end of 2012-13, the total working strength of examiners was 201, however they could
not contribute to the examination of applications as the newly recruiled examiners
underwent thorough institutional and on-the-job training in order to develop trained and
expert human resources who will substantially contribute to the increase in examination of
applications in the coming years. Also, during 2012-13, Patent Office further upgraded its
intemal processing systems through extensive computerization and automation, so as to
facilitate faster and qualitative examination and other outputs. The website of the Office has
heen upgraded through the introduction of comorehensive e-filing systems and dynamic
modules lo assisl lhe public Lo procure informalion and lling of their documents. The Palenl
Office embarked upon an ambitious project for integrating its search facilities through an
integrated search platform.

B. Designs: During the year, 8337 design applications were filed, which shows a slight
decrease as compared o lhe lasl year. However, 7232 designs were regislered during Lhe
yearas compared to 6590 during 2011-12. Similarly, the examination of design applications
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also increased to 6776 in 2012-13 as compared to 6511 during 2011-12.The trends of the Number of IP applications filed in 2012-13
last five years are given below.
Trend in Design Applications
Year 2008-00 | 2009-10 | 2010-11 | 2011-12 | 2012-43 al, 24 Patent, 43674
Filed 6557 6092 7589 8373 8337
Examined 6446 6266 5277 6511 6776 Design, 8337
¥ Registered 4772 5025 9206 540 7252 [l
— Disposal of 4897 5045 9221 6705 7300 o
Fﬂ Applications E
U C. Trademarks: In the year 2012-13, 194216 trademark applications were filed. As U
compared to the previous year there is an increase of about 5.79 % in the filing. The trends o
~ ofthe last five years are given below.
ot o
Ll Trend in Trade Marks Applications *'-f
1 n
e L 2008-09 | 2009410 | 201011 | 201112 | 201213 Number of IPRs Granted/ Registered in 2012-13 o
o Filed 130172 141943 179317 183588 194216 oo
— Examined 105219 25875 205065 116263 202385 T—
- Registered 102257 67490 115472 | 51735 44361 Gl 21 7| Patent, 4126 =
g Disposal of 126540 76310 132507 | 57867 69736 Design, 7252 =
un Applications 7
— =
5 D. Geographical Indications: Since 15th September 2003, a total number of 404 E
ot applications have been received till 31st March 2013. In the year 2012-13, 24 applications =
= were filed and a total number of 21 Geographical Indications have been registered. The =
= trends in Gl applications filed and registered during the last five years are provided below. =i
el Trend in Gl Applications =
- p
QJ_I Year 2002-09 2009-10 201011 | 201112 201213 Q)
"E'_ Filed 14 40 27 148 24 "E.,'_
(4~ Examined 21 46 32 a7 30 [y~
s = Registered 45 14 29 23 21 L
U Top 5 Indian applicants for patents in the field of Information Technology U
E. Trend of IPRs granted/ registered: A comparative trend of IPRs granted/ registeraed
during the last 5 years is given below: Sl. No. | Name of Companies Applications filed
Comparative Trends of IPRs grantediregistered (and disposed off) ! TATA CONSULTANGY SERVICES LIMITED 162
2 SANMSUNG INDIA SOFTWARE OPERATIONS 135
Year 2008-09 2009-10 2010-11 2011-12 2012-13 PRIVATE LIMITED
Patents 16061 (17136)| 67168i11338)| 7509 (12851)| 4381 (8488)| 4126 (9027) 3 INFOSYS 81
Designs 4772 (4807)| 6025 (604E) 9205 (9221) 6590 (6705)| 7252 (7300) 4 TEJAS NETWORKS LIMITED 40
Trade Marks (102257 {126540) 67480 (76310)(115472 (132507)(51735 (57867) |44361 (69736) 5 HCL TECHNOLOGIES LIMITED 36
G.I.R. 45 14 29 23 21
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Top 10 Indian Applicants for patents from Scientific and Research & Top 10 Foreign Applicants
Development Organizations.
SI. NO. | Name of Organisation Number of Applications
Sl. No. | Name _Df Efr.:iﬂntifil; and Research & Development Applications filed 1 CUALCOMM INCORPORATED 1034
Organizations. 2 KOMNINKLIJKE PHILIPS ELECTRONICS NV, 547
2 NEFEMCEF RESFARCH & DEVEL OPMENT 73 4 BASE SC 9473
o ORGANISATION . 5 GENERAL ELECTRIC COMPANY 342 &
o 3 INDIAN COUNCIL OF AGRICULTURAL RESEARCH 68 6 SIEMENS AKTIENGESELLSCHAET 18 [
= 4 HETERO RESEARCH FOUNDATION 62 7 ROBERT BOSCH GMEBH 5a7 =
E 5 BEFI'SE;MENT OF BIOTECHNOLOGY, GCWVERNMENT 28 8 SONY CORPORATION 276 E
U B AIRCRAFT UPGRADE RESFARCH & DESIGN 73 = SHARP KABUSHIKI KAISHA 260 U
ot CENTRE (AURDC) 10 PANASONIC CORPORATION 251 m
e 7 NATIOMAL INSTITUTE OF PHARMACEUTICAL 15 . -
< EDUCATION AND RESEARCH (NIPER) Top 5 Indian Patentees <
' B INDIAN SPACE RESEARCH ORGANISATION 14 SI. NO. | Name of Organization Number of Applications .
= 9 INDIAN COUNCIL OF MEDICAL RESEARCH 14 1 COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH 101 o
& 10 INTERMATIOMAL ADWVANCED RESEARCH CENTRE FOR 13 9 SAMSUMNG INDIA SOFTWARE OPERATIONS PYT LTD. 77 E
POWDER METALLURGY AND NEW MATERIALS (ARCI) 3 BHARAT HEAVY ELECTRICALS LIMITED 42
“'E . . . . . & TATASTCCL LIMITED a5 -E
Top 10 Indian Appl ts for Patents Institut du t
- op ndian Applicants for Patents from Institutes and Universities 5 HINDUSTAN UNILEVER LIMITED %3 -
=] SI. No. | Name of Institutes/Universities ' Applications filed =
- 2 AMITY UNIVERSITY 140 - L,
- 3 INDIAN INSTITUTE OF SCIENCE 3 SL.No.| Applicant Patents granted =
= 4 TAMIL NADU AGRICULTURAL UNIVERSITY 16 1 QUALCOMM INCORFORATED 7 &
- 5 NATIONAL INSTITUTE OF PHARMACEUTICAL 15 2 GM GLOBAL TECHNOLOGY OPERATIONS INC. &7 -
:'I_ EDUCATION AND RESEARCH (NIPER) 3 SIEMENS AKTIENGESELLSCHAFT 42 !I-
Q B M S RAMAIAH SCHOOL OF ADVANCED STUDIES 13 4 SAMSUNG ELECTRONICS CO. LTD 41 E
"'E_ 7 NATIONAL INSTITUTE OF IMMUNOLOGY 12 o HONDA MOTOR CO. LTD 39 .
I 7 PARUL INSTITUTE OF ENGINEERING AND TECHNOLOGY 12 3 KONINKLIJKE PHILIPS ELECTRONICS N.V. 39 =
—— 7 THE ENERGY AND RESOURCES INSTITUTE (TERI| 12 o - _ . L
U g CENTRAL POWER RESEARCH INSTITUTE 11 F. Euh!lcatlon and F_:ra-grant cppogltlan: Durmg Ehc reporting year, 26159 pa;cnt U
5 NATIONAL INSTITUTE OF TEGHNOLOGY (Collective) 10 EppllCEthﬂ? were published under section 11A and I,;’bz_’lpre-grant oppositions were iled
2 5 HR. LABS AND RESEARCH CENTRE 0 under section 25(1) of the Patents Act 1970, which is about 1 % of the published
b applications. The graphical view of the applications published and pre-grant oppositions
9 AMRITA VISWAYIDYAPEETHAM UNIVERSITY 10 filed are given below.
o CENTRE FOR MATERIALS FOR ELECTRONICS 10
TECHNOLOGY
10 MATIOMAL INSTITUTE OF OQCEAN TECHMCLOGY g
10 UNIVERSITY OF CALCUTTA ]
10 JAWAHARLAL NEHRU CENTRE FOR ADVANCED 9
SCIENTIFIC RESEARCH
& | Offica of the Contraller Ganeral of Patants, Designs. Trademarks and Gaographizal Indications Cffica of the Controller Ganaral of Patents, Designz, Trademarks anc Geographical Indications | s
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REVENUE (in Rs.)
Publication vs Pre-grant opposition
GIR, 8,777,750 _ PISIRGNIPL{IPTI),
- T 1,45,712
45000
40000 Trade Marks,
1,10
% 35000 0000 %
o 30000 [
o =
= 25000 ™ Publication ac
—_— 20000 ——
L_j - M Pre-grant U
E 10000 E
Designs,
Ll 5000 1,29,32,740 ﬂ:
1 0 |
- 2008-09 2009-10 2010-11 2011-12 2012-13 e
& {ii) Comparison of Non-Plan Expenditure for the Year 2011-2012 and 201213 E
= Year 2011-2012 (Rs.) 2012-13 (Rs) =
- G. Revenue & Expenditure: The offices under the CGPDTM have always bean revenues Patents (Including 24 69 87 683 253312134 T
- surplus offices every year. During the year 2012-13, the total revenue generated was Designs) -
- Rs. 282.32 crores, which is 4.85 % higher than that of the previous year, while total non-plan Trademarks 8,10,48 895 B,92,33,145 -
[ ¥ expenditure was Rs. 36.69 Crores leaving a revenue surplus of Rs. 245.63 crore. The GIR 48,03,677 52,339,902 (o)
= Patent Office has generated a total revenue of Rs.171.77 crore (Patents Rs.170.48 crore PIS/RGNIIPM{IPTI) 1,64,80 441 1,01,35,616 ?I_-
& Designs Rs. 1.29 crore), the Trade Marks Registry Rs 110.45 crore. GIR Rs. 0.088 Total 34,93,29,696 36,69,20,797

Chapter-II

Crore and PIS & RGNIIPM Rs 0.0145 crore. The revenue and expenditure details of
Intellectual Property (IP) administration are given below.

{i} Comparison of the Revenue generated during the Year 2011-2012 and 2012-13

NON-PLAN EXPENDITURE (In Rs.)

Chapter-llI

GIR, 5,239,90 P SRGMIPMIPTI,
Trademarks, / 19,135,616
Year 2071-2012 (Rs.) 201212 (Rs) £9,233,145
Patents 164,40,23,224 170,47 84,657
Designs 1.26,11.650 1,29,32 740
Trade Marks 103,53,00,000 110,45,00,000
GIR 48,082 65 8,777,750
PIS/RGNIIPM{IPTI) 6.43,000 1,45,712
Total 269,25 77,874 282,32,40,859 Patents
(Including
Designs), 253,
312,134
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CHAPTER- Ill . _ _
Public Service Delivery -

Efficiency & Transparency

In the past-globalized warld of IPR, perhaps the most remarkable feature is the growing
consciousness amang the people regarding IPRs and their impacts upon the society.
Commensurata with the growth of public demand for access to the knowledge surrounding
IPR administration, several initiatives were undertaken by the Intellectual Property Office to
enhance the efficiency and transparency of its working so as to make its working more open
to the public gaze. With the rapid growth of information technology, the working of IP Offices
as well as public delivery system has been migrated to the [T-enabled environment. During
the year under report, steps have been taken to further upgrade the already existing system
for online filing of applications and update all 1P records to benefit the IP-
users{stakeholders) and to facilitate the retrieval of data from the |IP Offices. Also, for
delivery of better public services, the internal IT systems of the IP Offices are being
continuously enhanced and the databases being augmented resulting in faster and better
delivery of public services.

Right toinformation

The IP Offices are fully committed to implement the policy objectives of Right to
Information Act 2005 and work in conformity with the legislative intent and the mandate of
the BTl Act for proactively providing information to the public in order to achieve maximum
possible transparency inthe functioning of these Offices.

Patents

The Patent System is a carefully crafted bargain that rewards an inventor in lieu of his
contribution towards the society. Without the presence of a patent system, the inventor will
not be encouraged to disclose his invention to public and may prefer to keep it as a trade
secret, which may result in innovative sluggishness, thereby adversely affecting the
prosperity of a nation.

The Patent Office requires highly trained officials for examination and further processing
of Patent Applications. The backbone of the patent system is its examiners, who arz, by the
mandate of the Patents Act, vested with the duty of examining inventions described in the
patent specifications vis-a-vis their novelty, inventive steps, industrial applicability and other
patentability requirements.

In the recent past, the Patent Office has recruited a goed number of examiners to cope

with the increasing filing of patent applications. Thesa newly recruited Examiners were
subjected io rigorous orientation and institutional and on-the-job training program in three

phases.

Tha Controllers of Patents and Designs in the Patent Office work with the delegated
power of the CGPCTM and discharge quasi-judicial functions. Judicial training programs
were organised at reqular intervals to train the Controllers of Patents and Designs in
collaboration with the National Law University, Delhi (NLUD) at its campus in Dwarka, New
Delhi. The training was imparted by sitting and retired Judges of the District Courts and High
Court of Delhi as well as by distinguished lagal luminaries. The training program included,
among other facets of law , the aspects of natural justice, administrative law, constitutional
law and interpretation of statute,

With a view to maintain uniformity among Offices and achieve transparency in
examination processes ,the Office has developed and finalized two guidelines, namely (1)
Guidelines For Processing Of Patent Applications Relating To Traditional Knowledge And
Binlogical Material, and (Z) Guidelines For Examination Of Biotechnology Applications. Still
further, Guidelines related o examination of patent applications in the fields of Computer
Eelated Inventions and Pharmaceuticals are being developed.

The Indian Patent Office was recognised as an International Searching and Preliminary
Examining Authority. To aperatinnalize its functions, steps have been taken to amend the
FPatent Rules and to develop necessary infrastructure.

Tha Patent Office also introduced the Comprehensive Online Patent Filing services on
15th Decermber 2012, wherein, in addition to online filing of Mew Applications. subsequent
filings have alzo been integrated. This facility was inaugurated by Shri Saurabh Chandra
IAS, Secretary, Department of Industrial Policy and Promotion, Ministry of Commerce and
Industry, Governmentof India.

NMYlkkkiw | UHEL

PROPERTY INDIA

PATENTS / DESIGNS / TRADE MARKS
GRAPH NDICA

In an effort to simplify the process of filing of PCT National Phase Applications, the IPO, in
coordination with the International Bureau (IB) of the World Intellectual Property
Organization (WIPO), has acquired online access to the PCT International Applications and
related documents available with the IB. This has resulted in more efficient usage of the
valuable resources of IPO and reduced errors in data entry thereby obviated the nzed for
corrections in many cases. This has simplified the procedure to file national applications in
India and reduced the burden of the applicants.

12 | Offica of the Contraller Ganeral of Patants, Designs. Trademarks and Gaographizal Indications
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Designs

The Designs Wing is functioning from the Patent Office Kolkata where the examination
and registration of design applications is done, however the receiving and filing facility for
such applications are provided at all branch offices. An initiative was undertaken during the
reporting year to digitize and upload al the registered design since April 1997 in order to
provide better public service.

Trademarks

The functions of the Trade Marks Reqgistry were re-organised and the existing staff was
allocated proportionately. Copies of office orders for re-organising the TMR office were put
up on the website.

The examination of trademark applications continued to be centralized and conducted
at the Trade Marks Registry IPO Mumobai. Allotment of applications for examination is made
automatically through the system in order of their seniority and examination reports are
maved to any of the Supervising Examiners autormaltically through the system for their
approval. As such, there is no human intervention in selecting any case for examination or
approval of examination report.

A special drive was set-up to dispose off contested matters in trademarks wherein
parties to proceedings have entered into amicable setllement or the contesting party has
withdrawn its opposition to a trademark application or application for cancellation of a
registered trademark, as the case may be. Another special drive was set-up to dispose off
requests for recordal of post registration changes in registered trademarks. Many old cazes
werc disposed off under these drives.

In order to achieve complete transparency in the Trade Marks Registry, the complete
details of pending Trade Mark Applications & Registered Trademarks, including scanned
copies of documents submitted therein, prosecution history, examination report, copy of the
application, copy of the Trade Mark certificate, opposition details cte. are made available to
the public through the official website www.ipindia.nic.in free of cost.

The issuance of trademark registration certificales was develcped as an electronic
system, which included printing and dispatch of certificates in appropriate cases centrally
fromthe Trade Marks Registry, Mumbai.

A tool for online correction of clerical errors in the data entry of trademark applicaticns
was made available to public, wherein the applicant or authorized agent of the applicantof a
trademark application can make a request for corrections of errors in data entry of that
application, upload supporting document and keep track of his application.

The Trade Marks System was made more effective and user friendly. The details of
trademark applications as well as those of registered trademarks were opened to public,
thereby bringing transparency and encouraging competition due to ready available of
trademarks datato the puklic.

Geographical Indications

The number of applications received for registration of Authorised Users was quite high
and recorded a huge increase. The Registry started receiving applications for registration of
authorised users in 2009 but the total number of applications received was only 145 prior to
the reporting year. During 2012-13, special steps were taken to attract authorised user
applications by conduciing awareness programs and consequently, 1070 applications for
authorised user ragistration were received during the reporting year, Further, during the
reporting year, 107 authorised users were registered.

14 | Offica of the Contraller Ganeral of Patants, Designs. Trademarks and Gaographizal Indications
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CHAPTER- IV Ordinary Applications (State-wise)
Patents

1. INTRODUCTION: = Maharashtra
B Tamil Nadu

This chapter presents the 41st repart, under section 155 of the Patents Act 1970, about
the activities performed by the Patent Office during the year 2012-13. The Patent Office is
geographically divided and located at Kolkata, Chennai, Mumbai & Delhi whereas Patent
Office, Kolkata is the Head Office. The Patent Office administers the law concerning
protection of inventions in the country by way of grant of limited monopoly rights to the

m Karnataka
| Delhi
m Anchra Pradesh

inventors or their assignees or legal successors. The Patents Act 1970 govemns the grant of = Gujarat
patents. The paragraphs given below provide an outline of the major activities of the Patent m Lttar Pradesh
office as executed under the Patents Actand Rules.
m West Bengal
‘E 2. PATENTAPPLICATIONS 'E
= - : m Haryana -
E The number of applications for patents filed in 2012-13 was 43,674 while in 2011-12 the u Kerala -F-‘nJ
E figure was 43197, which is an increase of about 1.10%. The filing of apolications in m Jharkhand E
emical, Drug, Food, Mechanical, Computer/Electronics, Biotechnology fields show a
Chemical, D Food, Mechanical, C {Electronics, Biotechnology fields sh
Ly modest growth, whereas in the Electrical field, a downward trend is noticed. The details of %
:} figures of the trend in applications, segregated in different fields, are shown in Appendix- E. >
% (a) Applications filed by Indian Applicants {b) Top 5 Indian applicants for patents in the field of Information Technology é
— —
== QOut of the total number of 43674 applications, the number of applications filed by Indian Sl. No. | Name of Companies Applications filed e
E applic.?ants was 9911, 1u!l.-rhich shows about 11% growth compared to the Ipre‘vit::us year, 1 TATA CONSULTANCY SERVICES LIMITED 162 E
U whelremthelcurrespondmg number was 8921. However, the number of applications filed by 2. SAMSUNG INDIA SOFTWARE OPERATIONS 135 U
foreign applicants filed during the year (33763) has shown a decrease of 1.5% as compared PRIVATE LIMITED
to the 34276 applications filed during 2011-12. The number of applications filed by Indian
Applicants was about 22.69 % of the total number of applications filed during the reporting 3. INFOSYS &1
year as compared to 20.65% during 2011-12. 4, TEJAS NETWOCRKS LIMITED 40
5. HCL TECHNOLOGIES LIMITED 36

Cut of the applicaticns filed by Indian applicants, Maharashtra continued to lead the

filing this year as well and accounted for the maximum number, followed by Tamil Nadu, _ _ ) ) )
Karnataka, Delhi, Andhra Pradesh, Gujarat, Uttar Pradesh, West Bengal etc. The State / In the field of Information technology. TCS has occupied the top place in the reporting

Union Territory wise break-up is as shown in brackets: Maharashtra (2540), Tamil Nadu year, while INFOSYS occupied the top place during the previous year. Samsung India
(1212). Karnataka (1167), Delhi (890), Andhra Pradesh (844), Gujarat (645), Uttar Pradesh continued to occupy the second place in the table this year too.

(478), West Bengal (441), Haryana (287), Kerala (257}, Jharkhand (115). Madhya Pradesh
{111}, Punjab (107). Rajasthan (78), Assam (67), Uttaranchal (50), Bihar (46), Qrissa (44),
Himachal Pradesh{40), etc.
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Top 10 Indian Applicants for Patents from Scientific and Research & Development 8 CENTRAL POWER RESEARCH INSTITUTE 11
Organizations. 9 NATIONAL INSTITUTE OF TECHNOLOGY (Collective) 10
Sl No. | Name of Scientific and Research & Development Applications g G.H.R. LAB3S AND RESEARCH CENTRE 10
Organizations. filed a AMRITA YVISWAVIDYAPEETHAM UNIVERSITY 10
1 COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH 202 s CEMTRE FOR MATERIALS FOR ELECTRONICS 10
2 DEFENCE RESEARGH & DEVELOPMENT ORGANISATION 73 TECHNOLOGY
3 IMDHAN COUNCIL OF AGRICULTURAL RESEARCH 68 10 NATIONAL INSTITUTE OF OCEAN TECHNOLOGY
4 HETERO RESEARCH FOUNDATION 62 10 LINIVERSITY OF CAI CLITTA 9
5 DEPARTMENT OF BIOTECHNOLOGY, 26 10 JAWAHARLAL NEHREU CENTRE FOR ADVANCED
GOVERNMENT OF INDIA SCIENTIFIC RESEARCH g
B AIRCRAFT UPGRADE RESEARCH & DESIGN 23
CENTRE (AURDC)
W 7 NATIONAL INSTITUTE OF PHARMACEUTICAL 15 This year too, the I1ITs and AMITY University continued to occupy the first two positions. N
= EDUCATION AND RESEARGH (NIPER) However, Amity University recorded gbuut 23% growth in ﬂl;rjg as compared to previous =
@ 5 D AN SPACE RESEARCH ORGANSATION T year, whereas there was only 2 marginal growth of around 2% for ITs as compared to the a
' previous year. However, the Indian Institute of Science has shown a remarkable growth this o
E INDIAN COUNCIL OF MEDICAL RESEARCH 14 year. Last year, the Institute filed only 14 applications whereas this year, it has filed 31 E
10 INTERMNATIOMAL ADVANCED RESEARCH CENTRE 13 applications, thereby showing an upward trend of 121.42% and it occupied 3rd position in
Ly FOR POWDER METALLURGY AND NEW ranking ofinstitutes and universities. -y
- MATERIALS (ARCI) -
o {e) Applications filed by foreign applicants .
E: In this category, CSIR continued to occupy the top position with marginal increase in the E:
h— number of applications. However, DRDO, which occupied the 3rd place in the previous year, I. Convention Applications —-—
E_— showed an upward trenc and occupied 2nd position this year, whereas |ICAR, which _ o _ ) _ o
_E' occupicd 2nd position last year slipped to 3rd position in the reporting year. Number of convention applications filed was 4215, showing a minor decrease as E
U compared to previous year's 4293, U
Top 10Indian Applicants for Patents from Institutes and Universities
ii. PCTMNational Phase Applications:
5L No. | Name of Institutes/Universities Applications filed
1 INDIAN INSTITUTE OF TECHNOLOGY (Collective) 206 The maijority of foregn a1ppllcat|ona were filed thr{:!ugh the PCT National II:'hE?se rc-!.lte.
P AT UNIVERSITY 2 The number of such applications filed during the reporting year was 28435, which is a minor
Y S v decrease in comparison with the previous year (28965). The United States of America led
3 INDIAN INSTITUTE OF SCIENCE 31 with the maximum number of applications followed by Japan, Germany, France,
4 TAMIL NADU AGRICULTURAL UNIVERSITY 16 Switzerland, Netherlands, Republic of China, United Kingdom, Sweden, Republic of Korea
5 NATIONAL INSTITUTE OF PHARMACEUTICAL 15 etc. The country wise break-up of figures was as shown in brackets: USA (8745), Japan
EDUCATION AND RESEARCH (NIPER) {4939}, GEI’I’T"IHI"I‘," {3354], France {1 390} Switzerland [133“}, Metherlands {1143:!, United
- Kingdom {991), Republic of China {957}, Sweden (885), Republic of Korea (584), llaly
5 M S RAMAIAH SCHOOL OF ADVANGCED STUDIES L (534), Canada (438), Denmark (335), Australia (325), Belgium (321), Finland (321), Israel
7 NATIONAL INSTITUTE OF IMMUNOLOGY 12 (285), Austria (252), Spain (203), Norway (136), etc.
7 PARUL INSTITUTE OF EMNGIMNEERING AWND 12
TECHNOLOGY
7 THE ENERGY AND RESQURCES INSTITUTE (TERI 12
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Top ten applicants for PCT National Phase Applications (Country-wise) TREND OF CONVENTION APPLICATIONS FOR LAST FEW YEARS
_ Republic of 5000
Netherlands, 1
48 1\Chma’ Bﬁl\Sweden, 885 Kaorea, 584 4500
U.H-I QL_:-_"- . \ 4000 /./\—\\ /'-_
Switzerland, 13 1500
0 2000 \(/’
2500
2000
1500
1000
500
g 0 N
h ) T T I T ) ﬂ
c 2005-06  2006-07 2007-08  2008-09 2009-10 201011 201112 2012-13 o
= =
s 4
=18 France, 1390 iii. Top 10 foreign resident applicants =
- The fallowing table provides a list of top 10 foreign resident applicants who filed >
e patent applications during 2012-13. Itis observed that Qualcomm Incorperated topped the e
i list followed by Koninklijke Philips Electronics N.V., Sony Corporation and 3
P TELEFONAKTIEBOLAGET LM ERICSSON etc. P
- Trend of PCT National Phase Filing o~
] Top 10 Foreign Residents Applicants [yt
== 28965 ==
U Sl. NO. | Name of Organisation Number of Applications U
1 CQUALCOMM INCORPORATED 1034
2 KONINKLIJKE PHILIFS ELECTRONICS N.V. 647
3 TELEFOMAKTIEBOLAGET LM ERICSSON 413
4 BASF SE 33
] GEMERAL ELECTRIC COMPANY M2
g SIEMENS AKTIENGESELLSCHAFT 318
7 ROBERT BOSCH GMBH 297
a8 SONY CORPORATION 276
e 9 SHARP KABUSHIKI KAISHA 260
10 PANMASONIC CORPORATICN 251
2008-09 2009-10 2010-11 2011-12 2012-13
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Filing details of applications for patents during 2012-13, received through various routes
and classified according tothe country and state of origin, are shown in Appendix'B'.

The number of applications for patents received from Indian residents and non-
residents through various routes, during the period from 2003-2004 to 2012-13 is shown in
Appendix'C’.

Atable showing the distribution of applications filed subject wise in Chemical, Flectrical,
Mechanical, General fields elc. during the period from 2008-09 to 2012-13 is shown in
Appendix-"E' (and 'E1" for 2012-13 for other fields) .

3. PATENTS GRANTEDAND PATENTSIN FORCE

Total number of patents granted during the year was 4126 out of which 716 were granted
to Indian applicants. The number of patents in force was 43920 as on 31st March 2013, out
of which 8308 patents belonged to Indians. Out of the total granted patents, 749 patents
were granted on applications relating to Mechanical, 1289 to Chemicals, 344 to Drugs or
Medicines, 228 lo Eleclrical and 37 lo Food.

The number of applications filed, number of requests for examination received,
applications deemed to have been abandoned and applications on which patents were
granted and the number of patents in force from the year 2002-03 to 2012-13 is shown in
Appendix’D".

Mumber of Patents granted during the last five years i.e. fram 2008-2009 to 2012-13
under various fields of inventions are shown in Appendix 'F'and 'F1".

4. PCTINTERNATIONAL APFLICATIONSFILED BY INDIAN APPLICANTS

Curing the reporiing year, the total number of international applications filed by Indian
applicanis using PCT system in Patent office as Receiving Office was 1042, which has
shown a substantial increase of 32% infiling as compared to 873 in the previous year. This
shows a remarkably high use of international System under Patent Cooperation Treaty
{PCT) by Indian applicants/inventors to protect their inventions abroad. Statistics of filing of
PCT international applications for the last five years is given below (these applications do
not include international applications that are directly filed by Indian applicants in the
International Bureau of WIFO):

Year Individual Legal Entity Total
2008-2009 232 655 aa7
2009-2010 231 521 752
2010-2011 243 628 871
2011-2012 254 519 873
2012-2013 252 790 1042

Trend of International applications for the last five years

PCT International Applications by Indians

Individual ———Legal Entity — Total

1042
= 1 /
nsﬂl_H_hq._h-ﬁif'"'””—_ o 73
- &2 '1Iﬂ?--""' 790
52T v —

232 231 243 el 252

2008-2009 2009-2010 2010-2011 2011-2012 2012-13

Major contributors towards the PCT international applications during the yzar were
Hetero Research Foundation, Ineda Systems Pwt. Limited, Mylan Laboratories Limited,
TVS Motors Company Limited, Tata Steel Limited, Tega Industries Limited, Natco Pharma
Limited, anc Dr. Reddys Laboratory Limited.

5. Miscellaneous proceedings under the Patents Act & Rules

(a) Inventions in the field of Atomic Energy: 78 applications wera referred to the
Department of Atomic Energy during the period for review under section 4 of the Patents Act
1970, out of which 42 applications were allowed to proceed under the normal course of
official action during the year, 29 applications are still pending with the Depariment of Atomic
Energy for its opinicn and T applications were refused by the Department of Atomic Energy
and hence attracted Section 4 of Patents Act, 1970.

{b} Publication of Patent applications under section 11A: During the year, 26159
applications were published u/s 11A, including 1413 applications for early publication.

The year wise details regarding the number of patent applications published are given
below:
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Yoar 2008-00 | 2009-10 | 2010-11 | 2011-12 | 2012-13 Total (i} Compulsory license (under Section 84, Section 92 & 92-A): Ore application for
compulsory license was recaived during the reporting year.

Publication u/s 11 A 30821 33328 32213 28422 24748 131784

Eary Publication 928 g77 1153 1331 1413 4389 (k) Revocation of patent (under Section 66): In exercise of the powers under section
66 of the Act, the Central Governmeant revoked Patent No. 252093 granted to M/s

Total 40749 34305 33366 27753 26158 136173 S .

° Avesthagen Limited under section 66 of the Patents Act, 1970 as the same was found to be

prejudicial to the public,

{¢) Pre-grant Opposition [under Section 25(1)]: During the year, 262 oppositions by
way of representations were received under this section. Out of these, 34 pre-grant

oppositions were disposed off during the yaar. (1) Infarmation (Under Section 153): The Patent Office received 541 reguests during

the year for supply of informaticn relating to patents under various provisions of the Act, as

{d) Post-grant Opposition [under Section 25(2)]: 14 post-grant oppositions were filed provided inrule 134 ofthe Patents Rules 2003.

during the year. 07 post-grant oppositions were disposed off during the year and 162 post

grant oppositions remained pending for disposal {m) Duplicate Patents (Under Section 154): 16 requests were received and all 16

were disposead off.

(e) Secrecy direction (under Section 35): During the year, 33 patent applications were
referred to DRDO. 12 applications remained pending with DROO and 21 applications were
cleared by the Ministry of Defence to proceed in the narmal course of actian,

(n) Registration of Patent agents: Number of new regisirations during the year was
05. Total number of registered patent agents as on 31st March, 2013 was 1584.

Patents
Patents

6. R d Expendit
(f) Permission (under Section 39): 3690 applications requesting permission for filing evenue andxpenditure

applications outside India were filed, outofwhich 3681 were allowed.

-

L)
-
-

The Patent Office generated a revenue of Rs, 170.48 crore by way of fees on various
proceedings under the Act and Rules. During the year, the corresponding expenditure

{including Design Administration) was Rs, 25,33 Crores. The details of revenue by way of
collection of fees on patents are shown in APPENDIX-G.

(g) Restoration of lapsed Patents (under Section 60): 342 applications for restoration
of patents were received and 181 applications were restored.

{h) Assignment, mortgage, license eic. (under Section 68 and 63): 2098 cases were
received for registration of documents, out of which 1685 were disposed off during the
reporting year.

7. Generalinformation

P
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The Scientific & Technical Libraries of the Patent Office at Kolkata and its branches at
Mumbai, Delhi and Chennai provided facilities to the public for consultation and reference
work. The inventars of different research and industrial organizations and cther members of
the public as well as the research scholars of different universities increasingly availed the

-
s
s
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——
ke
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e
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{iy Working of Patents {Under Section 146): The Patent Office received 27946
Form-27 during the reporting year, of which 6201 were shown to be working.

facilities.
200910 | 2010-11 201112 | 2012413 o N .

: — - —— Presently, the Patent Office, in addition to CD-ROMS, Books and Joumnals, subscribes
Patents in force /334 39094 39989 43920 to scientific and technical e- journals. About 3,347 persons visited the libraries of the Patent
Form-27 received 24009 34112 27825 27946 Office to conduct searches through the patent specifications and other publications of the
Reported as working 4189 6777 2431 6201 FPatent Offices in India and abroad. The search rooms and libraries of these offices were

also approprialely ulilized by the scienlisls/lechnologisls elc.

Members of the public also availed the free online internet search facility provided by the
Patent Office.
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8. Information underthe Rightto Information Act, 2005 APPENDIX "B”
Ouring the year, 286 requests were received for providing information under the ET| Act, APPLICATIONS FOR PATENT FILED IN
and appropriate action was taken on all the requests as per the time lines provided under THE YEAR 2012-13 AS AGAINST
the Act. 201112 CLASSIFIED ACCORDING TO COUNTRY [ STATE OF ORIGIN
APPENDIX "A (1)” State/Union Territory Ordinary Convention Ha;.pi?[;]iacl;al:t.i’?nm
] ] e ] ] 2012-13 201112 201213 | 201112 | 2012-13 2011-12
Subject wise distribution of working strength total of Examiners: Andhra Pradesh 844 610 2 0 eT
Arunachal Pradesh 1 3 0 1] 0 13
Asz=am BT 13 0 0 1] 0
Sl No. Subject Mo. of Examiners Bihar 46 a7 1 0 0 0
1 Biochemistry 09 Chandigarh 31 29 0 o 0 1]
7 o 2 Biotechnology 14 Chattisgarh 25 12 ] ] i} 1} (7 o
= 3 Biomedical Engg. 08 Dadra & Nagar Haveli 6 5 0 0 0 0 =
¥ 4 Chemistry 27 Daman & Diu 4 1 0 0 0 0 (b
E — Delhi 890 1040 G 0 34 26 ':,-'U
5 Civil Engg. 0E '
= Goa 23 14 n 0 o 0 (=
e 6 Camputer & IT Engg. 23 Gujarat 645 376 1 0 12 5 .
> 7 Electrical & Electronics L1 Haryana 287 201 1 0 1 1 >
— & Mechanical 22 Himachal Pradesh 40 21 0 0 0 i} p—
L 9 Metallurgizal 08 Jammu & Kashmir 35 15 0 o 0 o L
g 10 Microbiology 0 Jharkhand 115 102 1 3 0 0 L
& I Pryscs 03 e I I T e e =
= 12 Polymer o7 : - L=
Madhya Fradesh 111 ar 0 [ 1 2
O 13 Textle 08 Maharashtra 2540 2643 1 i 146 123 O
TOTAL 201 Manipur 11 16 0 0 0 1
Meghalaya G a ] 1] 1 0
Mizoram 2 0 ] 0 0
MWagaland 18 12 0 o 0 1]
Orissa 44 64 ] 0 1] 0
Pondicherry 7 1 0 0 2 0
Punjab 107 72 ] 0 2 1
Rajasthan Th 61 0 0 0 1
Sikkim 4 4 0 o 0 ]
Tamil Madu 1212 1149 2 2 ] 29
Tripura 12 T ] o 0 0
Uttar Pradesh 478 380 0 1 4 ]
Uttaranchal 50 akal 0 ] 1] 0
West Bengal 441 443 0 1 1 ]
Grand Total 9604 BETE Ky 15 276 228
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APPENDIX-B contd. APPENDIX-B contd.
EUROPE
COMMON WEALTH COUNTRIES .
Country Ordinary Conventlon N ag;;’;}?g;!:;“
Count i ; Mational Phase
v Qrdinary Convention Application 2012-13 | 20112 | 2012-13 2011-12_| 201213 | 2011-12
Italy 4 12 113 152 534 548
201241 - 20121 - 20121 -
UK 0 19 3 20111?12 0 65 3 201; 512 0 99 13 2011 11 21 : Germany g2 | 90 650 679 3364 3405
— Belgium 3 | 4 12 25 vy | 242
ALUSTRALIA 2 3 10 9 325 318 France 87 | 109 189 145 1390 141§
CANADA G o 31 54 438 514 Spain 18 _ T 28 £5 203 189
SEI LANKA 0 4] 1] 0 3 1 Switzerland 105 B4 198 211 1380 1376
IRELAND 16 15 24 24 &1 73 Finland 43 67 33 16 321 337
Austria 2 1 18 1] 252 a7
E,
NEW ZEALAND 0 0 2 ! 43 =6 Netherlands 3 16 24 12 1148 1642
7 o) Denmark 6 2 20 an 335 354 [ ol
ke Portugal 0 0 0 1 16 9 e
5 NORTH & SOUTH AMERICA Hungary 0 1 0 5 13 a7 5
d - Luxembourg 0 1 3 a a2 74
"E Country Ordinary Convention N?ht;;;}?:lz aPtilr:nE:-'l“ Russla 1 1 3 3 81 a4 -E
=1 Romania 0 0 0 ] 3 1 n_
2012-13 | 2011-12 2012-13  20711-12  2012-13 2011-12 Turkey 0 0 1 ] 24 18
.. USsS.A 479 335 10M 1128 8745 9137 Slovenia 0 0 0 0 9 18 X
- Mexico 1 0 1 1 37 20 Norway 4 2 1 0 110 136 -
— Brazil 1 0 10 15 80 67 Cyprus 0 Y 1 4 11 13 —
o Bermuda 4 1 1 0 10 11 ;""“"d ; g ; ['] 3;? 223" .
onaco -
,E Cayman Island 0 g 4 g 10 7 Bulgaria 0 1 0 0 3 1 .E
Q_ Virgin Islands 1] 0 i} 2 20 19 lce Land 5 10 1 0 10 4 .:_
"~ Cuba 0 0 0 0 6 5 Czech 2 2 1 12 17 ”
= Columbia 0 0 0 1 [ 5 Republic 0 L=
U Argantina 0 o 2 4 4 4 Liechtenstein 1 1] g 13 11 12 U
Chile 0 0 1 0 15 10 Ukraine 1] 1] 2 1 5 8
Bah Slovakia 0 1 0 1 5 5
anamas 1 1 0 0 3 7 Greece 0 i a 0 14 1
Barbados 1] 0 0 0 11 13 British 0 4 ] 1 0
Peru 1] 0 0 0 2 1 Isles 3
Aruba 1 ] 0 a 2 0 Estonia 0 0 0 ] 5 ]
Paraguay 0 0 0 0 7 0 Gibraltar : . . : 2 3
. daivia
Jamaica 0 0 3 0 2 0 Belarus 0 B 0 0 2 0
British "a”rglﬂlﬂ 1 0 1 ] 2 0 Channel 0 0 0 ) 1
ST. Vincent and The Island 0
Grenadiens 0 0 0 0 2 0 Croatia 0 8] 0 1] 6 1]
Belize 1 0 0 0 0 ] Other Eurup-aan 0 0 0 ] 8 ]
TOTAL 489 339 1094 1151 8944 9306 Countries
TOTAL 412 429 1330 1343 10608 10887
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APFENDIX-B contd. ASIA
AFRICA Country Ordinary Convention National Phase Application
Country Ordinary Convention Mational Phase Application 2012-13 | 201112 | 201213 2011 12 2012-13 2011 12
201213 201112 201213 | 201112 201213 201112 Japan 9 = 1286 1294 4939 J98C
- - - - - - - Republic of Korea 42 0 106 0 584 0
South Africa 0 1 3 1 &1 69
Mauriti 3 7 1 0 5 China T 15 58 58 957 1084
auritius 0 Israel 1 1 17 23 285 321
Seychelles 4 3 0 0 5 4 Talwan 54 a1 116 127 26 43
Swaziland 1 0o 2 ] 5 10 Indonesia 1 1 ] 1 3 ]
Kenya 0 o 1 0 0 2 Viginam o 0 ] 0 2 2
Egypt 0 0 0 0 1 3 Singapore 8 7 6 4 56 A9
Tunish 0 0 0 0 3 0 Malaysia 4 P 4 1 32 61
Tanzanla 1 0 0 ] 1] 0 U.AE. 5 9 i] 0 3 3
> Algeria 0 0 0 0 2 0 Nepal 1 0 0 0 2 0 >
- Gabon 1] 0 0 Q 1 Q Thalland 1] 1 0 1 12 G —
G Nigeria 0 o 0 0 1 a Oman 1 2 0 0 0 0 (b
"E Burkina Faso 0 0 0 0 1 0 Hongkong(China) 3 1 6 5 7 6 -E'
A Malta i) 0 [ a 7 g Saudi Arabia 1] o ] i 13 20 ﬁ-
. TOTAL 9 4 7 2 87 ag Chinese Taipei o 1 ] 1 1 1
¥ Azerbaijan 0 0 0 0 2 0 -y
> Yemen 0 0 0 0 1 0 -
e Afghanistan 0 1 ] 0 2 3 e
b Jordon 0 0 0 0 1 0 =
< Pakistan 0 o 0 2 1 0 e
o Kuwait 0 0 0 0 1 0 o
(4] Iran 0 0 0 i 1 1 [yt
e Bangladesh 0 0 0 0 1 0 A
U Democratic People's 0 1] 0 1 0 U
Republic of Korea 0
Bhutan 2 0 ] 0 0 0
Turkmenistan 2 0 i} 0 1] 0
Qatar 1] ] ] Q 1 ]
Samoa 1 0 2 o] 1 ]
Total 191 13 1601 1917 G935 2600
GRAND TOTAL 10748 g70g 4215 4245 28711 25193
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g & ™ MISCELLANEOQOUS INFORMATION RELATING TO PATENT
&J DURING THE PERIOD FROM 2002-2003 TO 2012-2013
o~
=2 E o & 53] — Me. of applications Mo, of applications
E & — = ﬁ Q Year M, of Mumberof  |deemad to nave been | dzemed 1o have Mumzer of Patents | Mo, of patents in farse
Application requests for | abandenod due 1 ran-| boen akandonod Grantos
filad amgrninglion | filing of cormpleta dues o nan -
specification Sac 9(1) | compliance
- = ] Undeer Se, 2101 Indian “argign | Indian | Foreign
) & ™ o - - =
-~ S e 2 o P e > — — -
E = o ol 1 2 3 4 5 6 7 8 g
o2 o arrao | aaee | _ S e R
E o — -+ o — P 2L02-2003 1146E 240 1633 e Heh 474 Ea1%
©w £ oo
L 1 Glo| I oy o = £ — o= |
7 o [T S = s o] 4 2 E 2003-2004 12613 12382 933 1655 g5 1522 2075 433 (¥ 4
T zS & POTVPYeS e T e e s
= o -— = 2004-2005 17466 18001 267 e TE4 1147 2200 4557 e
o) z = S - Z o i ¥
heiall a Q @ 2 o 5 = &0 20052008 | ZAS0E g e 414 &na 1206 2024 AABE | 11833 l
< o< g | ® © + o © , o
2C06E-2007 2RS4 il 594 1124 1907 Shid 3473 15593
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APPENDIX-*G” 45 Freparaticn Of Certifiec Copy Of Priority Doccument 2631000
46 Statement Of Warking Of The Patented Invention - Form 27 193000
FEES RECEIVED DURING 2011-2012 IN RESPECT OF VARIOUS 47__| Notica Of Oppositian_ _ _ 22500
PROCEEDINGS UNDER THE ACT AND THE RULES jg Applmatmn Fo Rawﬂqn Of Terms & Conditions OF Licenss G000
Maotice To Attend Hearing 15000
a0 Written & Reply Statemert 2500
Sl Fees collected n respact of Tma.l amaunt a1 I'l.;1i:c:;n::.II:qr-un-_nuF:!Ii AN RRTH
No. received (Rs 52 | Non Revenue 1326690
1 Mew Application For Patent With Provisional /Complete Specification 771599000 5 T —— AG05
2 Complete After Provisiona Specification - Form 2 2339200 9 T aton 170 47 84657
3 Time Extension In Fomn 4 For Renewal Of Paten/Due Fee For MNew SEIEI00 R4 TOTAL TR
Cranted Patent/Delay in Filing of Form &
4+ Application For Post Dating 507000
) Substitution/Change Of Applicant - Form & STa7R00
G Request To Proceed In The Name Of Survivors/Other Parties 2000
7 Maotice OFf Oppasition - Form 7 2000
& Motice For Attending Haaring - No Fam 42000
7 o) a Menticn Of Inventor As Such In A Fatant - Form § 744500 o
— 10 Request For Earlv Publication - Form 2 FER2500 —
o 11| Renzwal Cf Patent from 3" year 1o 20th Year 462759500 o
Q 12 Application For Amendment Of Patent - Form 10 3000 W)
o 15 | Amendment Of Aoplication Before Grant - Form 13 11333000 =
E 14 Amendrment OF Aoplication After Granl - Form 13 118000 E
Changing Mame/Address/Nationality/Address For Service
15 2980800
.e Form 13 "e
> 16 Restoration Of Patent - Form 15 B45000 >
—-— 17 Additional Foo For Restoration 1458000 ==
1 18 Oiffer To Surrerder A Patent 8000 1
E 19 Withdrawal Of Application 11 73000 E:
Lo 20 For Entry In The Register Of Pateni - Form 16 FE20000 =
o 21 For Alteration Of Entry In The Patent Register 1026200 o
r 2 For Entry Of Additional Address For Service 36000 o
_': 23 Application For Compulsory License - Form 17 36000 =
24 Request For Examinalion Alter 18 months Pablicaton - Form 18 340090000
U 28 Request For Express Examinalion - Form 18 2281500 U
26 Termination Of Compulsory License - Form 21 6000
27 Registration As a Patent Agent - Form 22 14000
28 Requeast For Appearing In The Agent Exam 46000
24 Continuance Of Agent Mame In The Register - 15t Year 3500
30 Continuance Of Agent Name In The Register - From 2nd Year 213500
a1 Duplicate certificate For Patent Agent 2000
32 | Restoration Of Agent Name in The Register - Form 23 46000
33 | Correction Of Clerical Errors 195000
a4 Application For Rev ew OF Decision Of Controller Form 24 85000
35 Permission For Applving Patent Qutside India - Form 25 da82010
36 Applicatian For Duplicate Patent{LP) 46000
a7 Supply Of Certified Copies 12432000
38 For Caertifying Office Copies, Printed Each aoan
34 Request For Inspaciion Of Ragisier 462400
40 Request For Infommation 534000
41 Form Of Authorisation Of Patent Agent - Form 2§ 4000
Petition For Delay In Filing Priority Documents/Fer Conditioning
42 [rregularity’Conditioning Delay 26238000
13 Supply Of Photocopies Of Documents 208272
44 Transmittal Fee For Intl Application 5446000
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CHAPTER-V Design Applications Filed and Registered
Designs

e 18000 1
1. INTRODUCTION: 16000 - ~= Filed P f

ico |~ Regd PR R

The Designs Act 2000 was made effective from 11th May 2001, repealing the earlier Act P

of 1911. This Act, with corresponding Designs Rules 2001, as amended by Design 12000 4 .m ,gi& - -
(amendment) Rules, 2008 which was made effective on 17th June, 2008, provides for the 10000 - . ,g;_——l";iﬂ?
registration and protection of industrial designs as an element of intellectual property rights. 8000 { P " Aa—*—‘gﬁ"—' ‘«;}9

These include extension of copyright during the existing registered designs and 6000 - > W *
miscallanecus post-registration work including cancellation under section 19, rectification 4000 1 r—ge"'

under section 31 anc restoration under section 12, 13 and 14 under the prevailing Act. 2000
u -

An industrial design recognizes creation of features of new shape, configuration, 0 . . . - . T . - ]
surface pattern, arnamentations and composition of lines and colours, applied ta articles ta 2004-05 2005-06 200607 2007-08 2008-09 2009-10 2010-11 201112 2012-2013
enhance their visual appeal.

igns
Igns

The applications far registration of designs applied to articles are classified according to
International Classification system {Locarno Classification, Third Schedule) as per Dasigns Design Applications filed by Indians and Foreign Nationals
{amendment) Rules, 2008 for better search.

Des

uh
=¥
-

LA ]
> _ o _ o _ _ 3000 - Bindians o & & >
1 Varous activities for comprehensive computerization of the Design Wing of the Patent 8000 - g:_:‘::g'““ nﬁﬁ, B " i
E-.J Office have been initiated with the collaboration of NIC. Digitisation of design applications 7000 & : “ & . N . a
L= since 1997 is in progress and installation of auto generated application number in all offices 6000 1 gu‘& & . & < i
e at Kolkata, Delhi, Mumbai and Chennai and preparation of e-Register has already been 5000 - @"" & ﬂgﬁu ,@"' 2 " 0 ] B o
< established. The examination of design applications was started electronically through a 4000 & + " ] £ g~
S= design module from 1st April 2009, The application status for the same is made available 3000 i3 1 f e
U electronically in the official website. However, e-filing of design applications and digitization 2000 9| & U
of applications and provision for public ssarch are slill being developed. In order to 1000
generate awareness about design related Intellectual Property Rights, public awareness 0 T T T T T T T T
programmeas were taken up and officers were sent as experts for workshops / symposia 2004-05 2005-06 2006-07 2007-08 2008-09 2009-10 2010-11 201112 2012-
organized by different agencies. 2013

1. DesignApplications filed & Registered

The number of applications filed for registration of designs during the year was 8337.
Applicants in India filed 5428 applications while the remaining 2909 applications originated
from abroad. This year also, the Indian applicants continued to dominate the filing of design
applications for registration as compared to foreign applicants.

35 | Offica of the Contraller Ganeral of Patants, Designs. Trademarks and Gaographizal Indications Cffica of the Controller Ganaral of Patents, Designz, Trademarks anc Geographical Indications | 35
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In the case of applications originating from abroad, the U.S A lad with the maximum
number of applications (886) followed by Germany 554, Japan 544, Switzerland 193,
Netherands 142, U.K. 133, ltaly 117, France 108, Sweden 84, China 79, Republic of Korea
71, Finland 41, Czach Eepublic 37, Denmark 32, Belgium 29, |srael 25. Malaysia 21, Spain
20, Australia 18 & Brazil 18. There were 2909 applications claiming priority under the
reciprocal arrangemeants between India and other convention countries.

The leading foreign companies were Microsoft Corporation (125), Man Truck & Bus AG
{120), Koninklijke Philips Electronics N.V. (101), Honda Motor Co. Ltd (67). Yazaki
Corporation (59), Dart Industries Inc. (48), Hindustan Unilever Limited {45), Colgate-
Falmolive Company (26) & etc.

Similarly, leading Indian companies were Biba Apparels Pvt. Ltd (filed 273, registered
224). Ma Design India Private Ltd. {filed 226, registered 215), Grompton Greaves Limited
(filed 180, registerad 180), Godrej & Boyce Mfg. Co. Ltd. (filed 63, registered 59), Parry
Murray & Co. Ltd., (filed 43, registered 43), Bajaj Auto Ltd. (filed 43, registerad 36), Larsen &
Toubro Limited (filed 37, registered 23), Yash Agarwal {filed 29, registered 28), Mr. Saurav
Agarwal (liled 26, regislered 18), HSIL Lirniled (filed 19, regislered 17), elc.

3. Examination of design applications

All 8337 applications filed during the reporting year, along with 1463 pending
applications, brought forward from the previous year were taken up for examination. Cut of
these itotal 2800 applications), 6776 applications were examined, 3 applications were
refused under the Designs Act and the Rules framed there under and £5 applications were
abandoned. The number of designs registered during the year was 7252. Qut of tctal
registered designs, 4662 applications originated from India and the remaining 2590 were
received from abroad. Total 2909 priority applications were filed during the reporting year. A
total of 1209 applications remained pending for examination atthe end ofthe year.

4, Extension of copyright [ufs 11(2)]:

During the year 2012-2013, 912 applications were received for extension of copyright for
recistered designs. Out of these, renewal for 759 registered designs forfurther 2 years was
done during the year, whereas action was faken for rest of the cases.

67 applications for restoration of design were filed during the year, out of which, final
orcers have been issued in respect of 32 applicaticns, whereas, appropriate action has
beeninitiated for rest of the cases.

5. Miscellaneous proceedings

Cancellation of registered designs [u/s 19]: During the year, 57 applications were
received for the cancellation of the registeraed designs for which 132 hearing were offered
and orders were issued for 49 cases during the year. Kest ofthe applications are proceeding
undar the provisions of the Act.

A0 | Offica of the Contraller Ganeral of Patants, Designs. Trademarks and Gaographizal Indications

Public Inspection [ufr 38]: The Renister of Designs was inspected 66 times during

the year.

Alteration of names and address etc. [u/r 31]: 1125 requests for alteration of name,
address, and address for service were received during the year, out of which orders have
been issued in 807 cases. For the rest of the cases, action has been initiated. Similarly, 54
requests for correction of clerical errors were received and all were disposed of during the
year.

Certified copies under rule 41 and section 17(2): During the year, 801 requesis were
filed and 20 requests remained pending atthe end of the year.

Assignment [u/s 30 & 30{3)]: 154 requests for assignment under seclion 30 & 30{3) of
the Act were filed during the year. 108 cases were disposed off whereas the remaining
requests are under process.

Rectification of Register of Designs [u/s 31]: 10requests were made during the year
for reclilicalion of Regisler of Designs under seclion 31 and aclion was laken on all lhe
applications. No opposition was made under Rule 40.

6. Revenue
The total revenue generated for the Patent Offices (Kolkata, Delhi, Mumbai & Chennai)

during the y=ar from various fees in respect of design applications and other proceedings
underthe Designs Act, 2000 and the Rulesthereunder amounted to Rs. 1,29,32,7440.

Applcations filed & Revenue generated

2000 T - - 140
Ippin. Filed S B3T3 g7
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APPENDIX A APPENDIX-B

Revenue generated on designs during 2012-2013
TREND OF DESIGN APPLICATIONS FILED AND REGISTERED

Description of Documents No. | Fees(Rs.) | Amount (Rs.) Yoar Filed Registered
Agplications for registration of Desigrs under gaay 1000 83,37,000 )
section 5 & 44 of the Designs Act, 2000 2004-05 4017 3728
{including the Applicalions received in Delhi, 2005-06 4949 4175
Mumbai & Chennai Patent Offices). 3509 2006-07 5521 4250
design apolications have been filad in
Kaolkata Patent Office. 2007-08 6402 4928
Aoplications to extend copyright under 912 | 2000 18,24,000 2008-08 6557 4772
section 11(2) 2009-10 6052 6025
Ej Restoration of lapsed design under E7 1000 67,000 2010-11 7589 9206 E
s seciion 12(2) 201112 8373 6590 o
- En Cancellation of Design under scction 19 57 1500 85,500 2012-13 8337 7050 . E
= ¥ Certified copy under section 26 and 17{2) 601 500 3,00,500 =)
Q Miscellaneous other fees received under the 23,18,740 APPENDIX- C Q
(R Designs Act. 2000 & Design Rules, 2001 ) (R
} including Delhi, Mumbai & Chennai Patent >
1 Offices. The major fees deposited in the 1
- K TREND OF DESIGN APPLICATIONS FILED AND REGISTERED BY ORIGIN .
O alkata Patent Office, F
"E*_ GRAND TOTAL 1,29,32,740 "E,‘_
o Yaar Filed Registered o
o Indian Foreign Indian Foreign i
&) 200405 | 3003 | 924 3166 562 o
2005-08 3407 1542 3439 736
2006-07 3584 1937 2877 1373
2007-08 373 2529 3026 1902
2008-09 4308 22449 2985 1787
2008-10 4267 1825 3662 2473
2010-11 5005 2404 B384 2837
201112 5282 3081 4162 2428
201213 5428 29049 4662 2580

Designs in force: The number of registered designs in force at the end of the reporting year
was 42786.
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CHAPTER- VI S.MNo. | Activities 2011-2012 2012-2013
Trademarks 1. Applications filed for Registration 1,83,588 1,94.216
2. Number of Applications advertised in tha 44,770 74,871
1. INTRODUCTION Trade Marks Journal
3. Mumber of trade marks registered 51,735 44,361
This chapter presents 54th annual report about the activities perfarmed by the Trade 4. Number of post examined applications 6,132 25375
Marks Registry under the Trade Marks Act, 1999 and Rules made there under for the year disposed otherwise (by refusal,
2012-2013. abandonment and withdrawal)
o . , . . 5. No. of marks in respect of which 17,717 24,828
The purpose of the trade mark legislation is to provide for the registration and protection registration was renewed
of trade marks for goods and services and the prevention of the use of fraudulent marks on
L ) \ ) . 6. Mo.of requests for recordal of post 3,150 14 078
merchandise in the country. The registration of a trade mark confers certain statutory rights , , h , , q :
_E‘n on the Registered Proprietor which enables him to sue for infringement of the trade mark registration C_ anggs n feg;'s‘em _‘Q
- irespective of whether or not the mark is usec. This is in addition to the common law right to tracemarks including assignment) -
E sue for passing off. The Trade Marks Registry administers the Trade Marks Act, 1999 and disposed _ g=
= lhe rules framed Lhere under. The Acl and Rules came inlo force on 15Lh Seplember 2003. 7. Certificates issued u/s.45(1) of the 2,809 1,284 E
G The Head Office of the Reqistry is located at Mumbai and the branch offices are at Delhi, Copyright Act of 1983 L
= Kolkata, Chennai and Ahmedabad. With the growing awarenass about IPR in general, and "E
= trade marks in particular inthe country, the role and responsibilities of Trade Marks Reagistry
F have progressively increased. This role has further expanded with the introduction of 3. TREND OF FILING OF TRADEMARKAPPLICATIONS : #
i protection of trade marks services, well known marks, collective marks, provision for multi- o \ . . . s
N class filing etc. under the Trade Marks Act, 1999, The registry is also in the process of ) The trﬁFdEDSfEP glbaaélﬁﬂs filed Lﬂr reflstr‘:‘ll,tm?, thr?':d%n;arlksd!n India his?sgggg ars]teady f o
> switching over ta Web enabled services including e-filing of all TM forms and payment of fee '"Grfasf' neites et ° %“"”.‘ ero ?”F' "fa ons 1'f?5§ naians was 1, £5,20 whereas =
i'_ thereof through payment gateway. The Ragistry is also entrusted with the responsibility to applications originating fromloreign applicants were 14, ' "_
QL closely follow at the international level the deliberations of the WIPO Standing Committes (ol
‘E_ on Trade Marks and provide inputs on emerging issues relating to protection of Domain TREND OF APPLICATIONS FILED FROM 2008-09 to 2012-13 'E'_
- Mames and International Non-Proprietary Names. Inaddition to the above the Trade Marks =
M= Registry also undertakes activities relating to awarenzss generation in the field of IPR from _:
) time totime. : : i : )
Year Indian Applicants Foreign Applicants Total
2. TRENDOFACTIVITIES DURING 2012-2013 2008-09 1,19,371 10.801 1,30,172
The following table provides various activities performed by the Trade Marks Registry 2008-10 1,34,403 7,540 141,943
during the year 2012-2013. The filing trend of applications indicates that the number of 2010-11 1,67.701 11,616 1.79.317
applications filed for this yvearwas maore than the previous yvear. In comparative terms, there
was an increase of 10628 applications over the previous year. The number of applications 201112 1.89,602 13.986 1.83.588
filed, examined and registered are given in Annex|. 201213 1,79.436 14,780 1,894,216
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4. TREND OF APPLICATIONS FOR DIFFERENT TYPES OF TRADE MARKS:

The table given below provides the trend in applications filed for different types of trade
marks during the year 2012-13. Itis observed that altogether 1,41,301 device mark type of
applications were filed which is about 72.75% of the total filing and about 52,865 word mark
type of trade mark applications were filed which is 27.25% of the total filing.

TRENDS IN APPLICATIONS FILED FOR DIFFERENT TYPES OF TRADE MARKS

Type of Marks 201112 201213
Device Marks 1,271,006 1,411,301
Waord Mark 62 205 52,865
Mumber Marks 358 20
Leller Marks 19 10
Total 1.83,588 1,984,216

5. CLASSWISEFILING TREND:

The table given below provides the details of class wise trend of trade mark applicaticns
filed during the year 2012-13. As in the previous year, for this year also the largest number
of applications received was in respect of goods in Class 5 (Pharmaceuticals, Veterinary

and Sanitary Substances etc.)

STATEMENT SHOWING CLASS-WISE DISTRIEUTION OF APPLICATIONS FOR

REGISTRATION OF TRADE MARKS

e % of
Class | Goods ﬁi'i':’é"‘a“""ﬁ Total
filing |
Chemical products used in industry, science,
1 photography, agriculture, horticulture, forestry, 3004 1.55
manures etc.
2 Paints and Vamishes 1241 0.64
3 Perfumery, cosmelics elc. 6839 3.52
4 Industrial Oil and Greases (Other than edible oil)etc | 984 0.51
5 Medicinal, Pharmaceuticals, Veterinary and Sanitary 31647 16.45
substances efc. | |
Un-Wroughl and parlly-wroughl common melal and
6 their alloys etc. 2881 1.48

A6 | Offica of the Contraller Ganeral of Patants, Designs. Trademarks and Gaographizal Indications
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7 Machines and Mechanic Tools, Motors, etc. | 4912 | 2.53
] Hand Tools and Instruments etc. 809 0.42
9 Scientific, Nautical, Surveying and Electrical 9419 4.85
apparatus etc..
Surgical, Medical, Dental and Yelerina
10 |I"|$:$I.II'I"IEI'It$. apparatus etc. N 1917 0.99
11 Installation for Lighting, Heating etc. 4477 2.31
12 Vehicles and their parts, apparatus, Locomotion by 2567 132
land, air and water. .
13 Fire arms, ammunilion and projecliles, elc. 236  0.12
14 Precious metals and their alloys, etc. 2022 1.04
Musical instruments (other than talking machines
5 and wirgless apparatus) 276 0.14
Paper and Paper Articles, Staticnery, Printed
16 Matiers elc. 5067 2.671
17 (sutta Percha, India Rubber etc. 1867 0.96
18 | Leather and Imitation of Leather etc. | 1455 | 0.75
19 | Building materials etc. 3513 1.81
20 | Furniture, Mirrors etc. 1804 | 0.93
21 | Small Domestic Utensils etc. 1984 | 1.02
22 | Ropes, Strings etc. 429 0.22
23 | Yarns and threads 44y 0.23
24 | Tissues (Piece goods) etc. 2084 1.54
25 | Clothing including Boots, Shoes and Slippers 10498 5.41
Z6 | Laces and embroidery, Ribbons and braids ete. it L 0.31
27 | Carpets, rugs, mats etc. 412 0.21
28 | Games and Playthings etc. 1135 0.58
29 Meat, Fish, Poultry etc. 4466 2.30
30 Coffee, Tea, Cocoa elc. 10248 5.28
91 ngi_-:ulmral_. Hr:rrticul_tural and Forestry Products and 3617 1.86
Grains not included in other classes ,
Beer, Ale and Part, Mineral and Aerated Waters and |
32 | Other Non-Alcoholic drinks not included in other 3683 1.90
classes
33 | Wines, Spirits and Ligueurs 1240 | U.64
a4 L?b:fxcc?. Raw or Manufactured, Smokers Articles, 2046 1.05
alches | |
Advertising, business management, business
35 administration, office functions 15330 7.89
] Insu rance,_ﬁnancial aftairs, monetary affairs, real 4293 217
estate affairs . .
crd Building conslruclion, repairs, installation services 4203  2.16
38 | Telecommunications 2270 1.17
29 Transport, packaging and storage of goods travels 2904 1.19
arrangement '
40 | Treatment of materials 887 0.46
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41

Education; providing of training, entertainment,
sporting and cultural activities

10372

5.34

42

Scientific and technological services and research
and design relating thereto, industrial analysis and
research services; design and development of
computer hardware and software

2316

2.74

43

Services for providing food and drink; tempoarary
accommodation

5260

2.71

6. BRANCHWISEFILINGTREND:;

During the reporting year, the maximum number of applications was filed at the Delhi
branch of the Registry (74014) followed by the branches at Mumbai (51726) Chennai
(34374), Ahmedabad (19564) and Kolkata (14538).

44

45

Medical services; veterinary services: hygienic and
beauty care for human beings or animals;
agriculture, horticulture and forestry services

| egal services; security services for the protection
of property and individuals; personal and social
services rendered by others to meet the needs of
individuals

3162

1923

1.78

0.99

g9

Mulliple Classes
TOTAL

7654
1,94,216

3.94
100.00

10%

2 MUMBAI
HDELHI

O CHEMMAI

O KOLKATA

B AHMEDABAD

18%

38%

7. REGISTRATION OF TRADE MARKS ANDOTHER ACTIVITIES;

During the year 2012-13, the total number of trademarks registered was 44 361 as
against 51,735 marks registered during the preceding year. 25375 applications were also
disposed off this year as refused, abandoned or withdrawn against 6132 applications so
disposed during the preceding year.

The number of registered trademarks renewed during the year was 24828. 16115
requests for recordal of post regstration changes in registered trademarks (including
assignments) were disposed off during this year, against 3150 requests so dispased off
during the preceding year.

Further, 1701 certificates were issued on reguest for use in legal proceedings or for
obtaining registration abroad.

Under Section 45(7) of the Copyright Act, 1957, 1284 certificates were issued for
registration of artistic weork as copyright during the year 2012-13.

The Trade Marks Registry also advertised 74871 applications for registration of trade
marks in the Trade Marks Journal as compared to 44770 applications during the preceding
year. The trend of trademarks published in the Trade Marks Joumal in the preceding five
yearsisgiveninAnnex |l

A8 | Offica of the Contraller Ganeral of Patants, Designs. Trademarks and Gaographizal Indications
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The Registry also dealt with opposition and rectification proceedings under the Trade
Marks Act and Rules. 13101 Nctices of Oppasition and Rectification were received during
this year, Out of these, 3240 Oppositions and applications for rectification of the register by
cancelling or varying registrations were filed at the Head Office at Mumbai and the rest at the
branch offices at Kolkata, Chennai, New Delhi and Ahmedabad. During the year, 7837
cases were disposed off as against 4200 cases disposed in the |ast year.

Quring the year, the number of requests received under the Right to Information Act,
2005 was 1307 and the number of requests disposed off was 1307,

8. CLASSWISE STATEMENT OF THE NUMBER OF TRADE MARKS REGISTERED

The following table provides the class wise statement of the number of trade marks
registered during the year 2012-13. It is observed that 7015 trade marks were registered
under class 5, which is 15.81% of the total registration, followed by class 35 which is 6.97%.
However 1719 trade marks were registered in multiple classes is about 3.88% of total
registered application.

CLASSWISE STATEMENT OF THE NUMBER OF TRADE MARKS REGISTERED

ANNUAL REPORT 2012-2013

L]
Class  Goods Tran:!g Marks fu of Total
Ragistered filing
' Chemical products used in industry, science,
1 photography, agriculture, horiculture, forestry, | 827 1.86
manures etc
Faints and Varnishes 320 072
' Ferfumery, cosmetics stc 1298 2.93
Industrial Oil and Greases (Other than edible
4 _ 302 0.63
oil) efc

' hMedical, Pharmaceuticalz, Weterinary and
5 7015 15.81
Sanitary substances efc.

' Un-Wrought and partly-wrought common metal

G 807 1.82
and their alloys ete.
Machines and Mechanic Tools, Motors etc, 1260 284
8 ' Hand Tools and Instruments etc. 242 0.55

Scientific, Nautical, Survaying and Electrical
g 2156 4 86
apparatus etc.

Surgical, Medical, Dental and Veterinary
10 574 1.29
Instruments, apparatus etc.

11 Installation for Lighting, Haating etc. g52 2.15
Wehicles and their parts, apparatus,
12 , ba , PP 650 1.47
Locomoticn by land, air and water
13 | Fire arms, ammunition and projectiles, ete. 119 0.27
14 | Precious metzls and their alloys, etc. 592 1.13
Musical instruments (other than talking
15 117 0.26
machines and wireless apparatus)
Paper and Paper Articles, Stationery, Printed
16 1333 3.00
Matters st
17 Gutta Percha, India Rubber atc. 565 1.27
18 Leather and Imitation of Leather atc. 433 0.98
19 Building materials ete. 281 1.99
20 Furniture, Mirrars els, 458 1.03
21 Small Domestic Utensils ete. 515 1.16
22 Ropes, Strings etc. 174 0.39
23 Yarns and threads 170 0.38
24 | Tissues (Piece goods etc.) 709 1.60
25 Clothing including Boots, Shoes and Slippers 1805 4.07
26 Laces and embroidery, Ribbons and braids etc, | 191 0.43
27 Carpets, rugs, mats elc., 134 0.30
28 Games and Plavthings etc. 289 0.65
20 Meat, Fish, Poultry etc. 823 1.86
] Coffee, Tea, Cocoa eic, 1730 3.90
Agricultural, Horticultural and Forestry Products
3 . . ) 873 1.97
and Grains not included in other classes
Beer, Ale and Port, Mineral and Aerated
32 Waters and Other Non-Alcoholic drinks not a07 1.82
included in other classes
Wines, Spirits, and Liqueurs J22 0.73
Taobacco, Raw or Manufactured, Smokers
430 0.97
Articles, Matches
Adverlising, business management, business
5 ST _ 3091 6.97
administration, office functions
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- Insurance, financial affairs; monetary affairs, 1118 5 5o 9. REVENUE ANDEXPENDITURE
real estate affairs '
Tha Trade Marks Registry generated revenue of 110.45 crores during the year 2012-13

- Building construction; repairs; installation 1070 2 41 as compared to the revenue of Rs.103.53 crores of the previous year.
services ' o o .
% Telscommunicaions 538 Tad The expenditure incurred during this yearwas Rs. 8.92 crores as against Rs. 8.10 crores

incurred during the previous year.

Transport, packaging and storage of goods,

39 travel arrangament 634 143 Income and Expenditure statement for last 5 years
40 | Treatment of materials 263 0.59 Sl. No. Year Revenue (Rs. In crores) Expenditure (Rs. In crores)
41 Education; providing of training, entertainment ; 29960 515 1 2008-09 69.15 8.91
E sporting and cultural Activities ' 2 2009-10 7160 451 _r\‘ﬂ
- antifi - : -
~ Scientific and technological services and 3 5010-11 8615 5.08 ~
F ' ® - v
= 42 research and design relating thereto, industrial | 1701 3.83 4 501112 10353 310 E
% analysis and research services, design and 5 5019-13 110.45 897 _E'U
I development of computer hardware and "
— T
= sofware =

' Services for providing food and drink,
43 . 970 2.19
temporary accommodation

' Medical services: veterinary services; hygienic
44 | and beauty care for human beings or animals; | 583 1.31
agriculture, horticulture and forestry zervices

Legal services; security servicas for the

Chapter-VI
Chapter-Vi

protection of property and individuals; personal
45 ) ) 411 0.93
and social services renderad by others to meet

the needs of individuals

gq Multiple classes 1719 3.88
' Total 44361 100.00
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ANNEX |

TRENDS IN TRADE MARKS APPLICATIONS FOR LAST 5 YEARS

2008-09 2009-10 2010-11 2011-12 201213

FILED 1,30,172 141,943 1,79,317 1,683,588 1,94 216

EXAMINED 1,05,219 25,875 2,058,065 1,716,263 2,02,385
REGISTERED 1,02.257 54,814 1,159,472 51,735 44 361

GRAPHICAL REPRESENTATION OF TRENDS IN TRADE MARKS APPLICATION
FOR LAST 5 YEARS

ANNUAL REPORT 2012-2013

250000
200000
150000 W FILED
m EXAMINED

100000 OREGISTERED

50000 -+

D -
2008-09 2008-10 2010-11 2011-12 201213
ANNEX I

NUMBER OF TRADE MARKS PUBLISHED DURING LAST FIVE YEARS

SlMNO, Year Mo, of Trade Marks published in the Journal
1 2012-13 74,871
2 B 2011-12 o 44,770
3 2010-11 1,24 250
4 2008-10 85,724
5 2008-09 1,02,224
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GRAPHICAL REPRESENTATION OF NUMBER OF TRADE MARKS PUBLISHED
DURING LAST 5 YEARS
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ANNEX 1lI

DETAILS OF OPPPOSITIONS f RECTIFICATIONS FILED AT VARIOUS OFFICES
FROM 1ST APRIL 2012 TO 31ST MARCH 2013 AND DISPOSALS THEREOF

Sl Trade Marks Oppositions/Rectifications Oppositions/Rectifications
MNo. | Registry Branch filed Disposed off
1 Mumbai 3240 1716
2 Kulkala 5496 1136
3 Chennai 2633 1520
4 Delhi 4414 2278
5 Ahmedabad 1818 1187
TOTAL 13,101 7,837
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ANNEX IV CHAPTER- VII
TRADE MARKS REGISTERED DURING LAST FIVE YEARS Geographical Indications
Sl. No. Year Mumber of Trade Marks Registered INTRODUCTION
1 2008-09 102,257
e The Geographical Indications Registry is a statutory arganization set up with the main
2 2009-10 54,814 . - . . . e :
object of providing for registration and better protection of gecgraphical indications relating Py
3 2010-11 1,192,472 o goods. The Geographical Indications Reqgistry administers the Geographical Indications -
4 2011-12 51735 of Goods (Registration and Protection) Act, 1999, which was brought into force on 15th =
’ september 2003. The Gl Reqgistry is situated at Chennai. =
5 2012-13 44,361 'E
TOTAL 368,639 The Registry started receiving Gl applications for Registration from 15th September E
_E‘n 2003, The Reqgistry has received a total number of 404 GI Applications as on March 31, =
. 2013. =
= —
E GRAPHICAL REPRES&&;&%TL?; ; ﬁgﬂséﬂ ARKS REGISTERED The Registry also started receiving Gl Authorised User applications from May 2009. Tﬂ
G The Registry has received 1440 Gl Authorised User Applications during the financial year (o
= Numbers of Trade Marks 2012-13. =
E Registered =~
o A total of 193 {One Nincty Three) Geographical Indications (Gls) have boen registered )
Ja since 15th September 2003. A total number of 223 Gl Authorised User certificates have -
REGISTERED beenissued. %D
140000 The Registry has been organizing Awareness programmes throughout India to promote 8

115472 registration of the Indian Gls. The seclors being focused on are lea, coflee, spices,
120000 102257 agriculture & horticulture products, handloom products, handicrafts, textiles, processed
food items, dairy products, natural goods, spirits and wines.

100000 -
80000 During the reporting year, 21 Gl's were registered and 107 Authorised users were
54814 P @ REGISTERED granted certificates.
GO00C
44361
40000
20000
ﬂ T T T T

200809 2008-10 2010-11 201112 2012413
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GEOGRAPHICAL INDICATIONS REGISTRY, CHENNAI Year-wise breakup of Gl Applications filed as on March 31, 2013
Geographical Indications Application Status as on March 31, 2013 Year No. of Applications
Total Number of GI Applications Filed 404 2003-04 6
Total Number of Gl Applications Advertised 200